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Central Administrative Tribunal, Principal Bench

Original Application No.201 of 2001

Neu: Delhi, this'the 2nd of Februar r , 2 0 Q 1

Hon'ble Mr.Kuldip Singh,Member (J)

T.L.Gupta

S/o Shri Mangat Rai
A-13 3,Vikaspuri,
Nev; Delhi

(By Advocate Dr.S.P.Sharma)

Versus

1.Union of India

(Through Secretary)
Ministry of Urban Development
Ni rman Bhawan,

New Delhi

2.The Director General Uorks

C.P.W.D. ,Nirman Bhawan,
New Delhi

3.The Engineer CPWD
Ajme r Central Division,
A jmer

(By Advocate; Shri R.N.Singh)

0 R D E R(ORAL)

By Hon'ble Mr.Kuldip Singh,Member(J)

Applicant

- Respondents

Applicant in this OA is aggrieved of an

order of transfer dated 13.12.2000 v,-hereby he has been

transferred from Kota to New Delhi. The main grcrnd

to cha,llenge the impugned transfer order is that it

has been issued in the midst of the academic session

and due to this untimely transfer, the study of

applicant's children has been put in peril and it will

ruin their career, which will have impact on their

future life. Applicant has prayed tha.t hi;

order be deferred till such time it eric.bles h.

children to complete their studies and he is able

wind up his establishment eit Kota.

k.



2. When the O.A. icas filed, the applicant had

■praned for an interim order and this Tribunal \'ide its

:Iated 24.1.2001, had stayed the operation of Llieoraer c

impugned transfer order till 2.2.2001. By 2.2.2"01,

respondents have not filed amy reply, hov;ev-er, -hri

R.X, Singh, learned counsel appeared on belu.lf of

I'espondents and vehement].y opposed the continuation oi

the Interim order.

3. I have heard learned counsel for the pa.rtio3

.and gone through the records.

1 , Learned counsel for the applicant submitted

that applicant has no objection to obey the ordei' of

transfer. He simply wants that the order of tr.xnsfer

.should be deferred for a. period of about 2-3 months sc

that his child.ran Xvho tire studying at Lota, may

complete their aca.deinic session by then and

thereafter, the applicant shall willingly join at

Lcl]ti to which station he has been transferred.

5. Shri R.N.Singh,learned counsel for the

respondents submitted that as per the ordeis of

transfer, Shri Hari Om Agarv/al is to take charge- froni

L, ki e applicant. Shri H a r i 0 m A g g ai i- w a 1 h o \v a s 'L- a r 1 i c r

posted at Jaipur, has already been relievud fi'Oii!

J.aipur office on 9,1.2001 emd he has subniiltL,d ]:ls

jc-ining report also a.t Kota on 22.1.2001. There Cor-e ,

it is difficult for the respondents to letain two

officers of the sa.me rank at one Station against ^ne

p-.'St as it will unnecessarily ci e-ate flnr:ii., j a''



L iTip 1 i <j a L i o n s . Learned c o u n s e 1 p r a. y e d

L-/ ii, rder should be immediately vacated. He also re; e rr

t o a j u d g e m 0 ii t I' e p o 1" t e d i I'l AIR 1991 S C 522, Mrs . S h i 1 p i

Bose and ors. vs. State of Bihar and ors. ah e r e i ri

t h e H o n ' b 1 e S ii ij r erne Court o b s e re d t li a t c o i i r t s s n o u i..

not intei-fere uith a transfer order vliich ai-a arade in

p.iblic interest and for admin i s t rat ir'e reasons unless

the transfer orders are made in violation of ?i;iy

..landortor)" statutory rule or on the ground of masa

i'nnie. A Government servant holding a tr-arsfernLle

P'„'3l has no vested right to remain posted i-.t one place

c: the other, he is liable to be transferred lro^l one

place to the other.'' The Hon'ble Supreme Cciirt iurt'm-

^  cLserved that "transfer orders issued br tlit c om.p on r. i t

authority do not violate any legal rights of Lin

applicant."

6. In reply to the arg'uments of Shri

R . "A . S ingh , learned counsel for the appliccint subrriitted

that thei-e are general instructions of the Go\"ornmenu

V  of India that the transfer order should no u be,

no'/mally effected during the cui-rency of acaduii.ic

session unless the admini strat i^'e e?: i go jic i s s:

7. After hearing learned counsel fo;; th--.

parties, I am of the opinion that this 01. can la

dispc'sed of at the admission stage itself becaa.-c tb..

L- p p 1 i c a n L is s i m.p 1 y see k i n g d e f e c m e n t o f i ];■ a;; s : r

ardm f or soine t i.me on the ground th.at hi s o e

daughter is to appeal' in her B.A. final enami na t A,.n

in Apiil,2001 and his son who is die yourrgesl amor,,, sc

Ix



u

his children, is studying in Cluss-VI at Kola.

t;;e oi'dei" has been passed during' a.cadeniic sess

children of arplicant rill definitely suffer 1.

. O i •;

1 u d i. e ̂ if t r a ]i £ f e !■ affected at this stage

. fUi L i ici L t liC d i X f _L c LI± c i e s e np L' 0 s o e cl t y app 1 j_ l u n t

qnJte genuine. Irnpugned transfer order in

./.isc do not shoK that applicant has been Li

xii Ui-xx a dm r i 1 .1 s t x? a. 11V e eicir encres .

h, Under the circumstances, I

direct 'the respondents that t

19,12.2000 so far as it relate

el.all not be effected till 30.4.2001. Thereafti

a ep .leant shall immediately join at Delh:

oracj to Costs.

(  Kuldip Singh )
Member(J)

/dinesh/


